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ORDER DT.18. 7. 2001. 

Larned counsel for the applicant 

and his associates are absent, without any 

request for adjournrnent.In this 1995 matter 

pleadings have been cornplet 	long ago.In viow  

of this it is not possible to drag on the 

matter indefinitely, we have heard Mr.Bose,learned  

sr.standing counsel for the p.espondents.the OA 

is dismissed for defaults 	 - 
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